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Title: Shri Tathagata Satpathy raised a discussion on points arising out of the answer given by the Minister of Rural Development on 04.02.2014 to
Starred Question No. 163 regarding 'Pradhan Mantri Gram Sadak Yojana'.

HON. CHAIRPERSON: Now, we will take up Item No.31.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, the Pradhan Mantri Gram Sadak Yojana had commenced during the illustrious administration of
Shri Atal Bihari Vajpayeeji and that NDA had done pride to this country and had given self-esteem to the people of this nation. These projects were
meant to connect villagers and rural areas which till that time were extremely neglected and had no communication facilities and had no means of
either reaching urban areas or their agricultural produce or themselves reaching centres of medical care or something.

Sir, the Minister of Rural Development in his reply on December 4, had said that 16771 kilometres of roads were constructed against a target of
21775 kilometres under the PMGSY in the first seven months of this fiscal year. Simply sitting with the computer one can calculate that 16771 divided
by 210 -- that many days in seven months -- it comes to about 80 kilometres of roads being constructed every day. This is good and we all welcome
this. But the remainder of the target can only be achieved if the funds are released from the Centre to the States on a timely basis. Somehow that
has not been done. Many Chief Ministers including my Chief Minister and leader, Shri Naveen Patnaikji, has written to the Central Government many
a time demanding that their dues which are to be disbursed to them for the work that has already been completed should be paid. Plus, he had
demanded more money because in Odisha the work of PMGSY has been going on at a very good speed and the achievements have been
commendable.

On similar lines, when Nitish Kumarji was the Chief Minister of Bihar, he had also written letters and many other States which are non-BIP
States have demanded similar attention from the Centre. But unfortunately, this NDA Government has sadly somehow been a little intolerant, I
would say, and has not done justice to States on their needs and on their actual demands or on their ability to implement projects. It has brought in
political considerations into everything which is not a welcome step as far as the country is concerned.

There were certain things earlier in the guidelines of PMGSY. For example, I will tell you one thing. There used to be a thing called the 'transact
walk' where if these roads were built under ADB funds or under PMGSY funds given by the Central Government, peoples' representatives, especially,
local Lok Sabha Members of Parliament were invited by the engineers to come and walk on the road or on the path or on the way where the roads
would be built. So, we had an interaction with people and many a times when people had taken up or squatted on land which was actually not theirs
we could convince them to leave space for the roads to be built. Over a period of time such things somehow vanished from the process and today
we see that people's representatives are not being involved in this work which has affected this work badly. How has it affected? For example, these
roads require land acquisition. But unfortunately when funds are being allotted for PMGSY projects, there is no scope for land acquisition to be
included as part of the road construction project. Therefore, what happens is that if land cannot be acquired, then the progress of the road
construction gets impeded. In reality, roads are lying incomplete in many parts of the State of Odisha as well as I am certain that it is also the same
scenario in other parts of the country.

Forest clearance is another problem. I would not like to get into it. But the other issue is the purchase of land from the land owners especially -- you
may also have noticed it in your constituency, it has happened in many parts of my constituency as well — from a villager in one village but owning
land in another village. If his land is taken for PMGSY road, they simply do not agree to give their agricultural land because they are not getting any
compensation. In addition to that, since they are not directly benefiting if the road is constructed, they are unwilling to part with their land. I hope I
am clear about what I am trying to say. So, compensation for land acquisition is an important part which people's representatives, to a certain
extent, solved it as a problem because we could negotiate, we could talk to them and we could convince them that this is in a greater national
interest and so they should give away their lands. But since that has vanished and also since there is no compensation, many roads are lying
incomplete. I am not saying that the Government does not give compensation and instead ask the MPs, the MLAs, the Sarpanches to fill up that
vacuum. That is not the idea. The idea is that the Government should involve people's representatives and at the same time the Government should
also consider how that land can be acquired.

Earlier, when the work started they used to have targets of population of one thousand, then it came down to 500, then it came down to 250. But
these were for non-IAP districts and where there is no Maoist or LWE threat, this does not apply. So, what happens is, we also have to consider the
fact as to how did Maoists, first of all, take roots. Maoists took root because there was a huge portion of this country which was neglected and
which fell prey to the rich and big industrialists and people revolted against that. Maoists took roots there and they could mabilise the local people to
revolt against the administration and against the people. Now what we are doing is, we are creating another set of people, another tract of land
which we are neglecting. The Government is attending solely to the LWE affected areas and completely ignoring other areas. It is quite possible, in
my opinion, that the LWE has to simply shift this from one area to another area which would be an extremely green pasture for them. Are we again
going to create a similar kind of a problem from another area? I would also like to say that these roads that are being built under PMGSY are being
treated as extremely low quality rural roads.

Eventually, what happens is when you have road communication, then traffic starts. It is not the other way round. It is not that traffic exists
and therefore, you are building roads. When you build a road, traffic starts. When you build a road, you give access to trucks, bigger and heavier
vehicles. Therefore, when PMGSY roads connect to PWD roads or National Highway roads, their quality is extremely inferior but they are connecting
to a completely national level high quality roads. So, those roads come under the definition of IRC 37 which is the PWD standard for all States. When
vehicles ply on the PWD roads or NH roads and they turn off into PMGSY roads, the PMGSY roads break up, get demolished and get spoilt very soon.
So, the Government should also think on strengthening the roads. They have to think of ways and means on how to build roads which are strong
enough so that when traffic starts on those roads, they can handle heavier loads which may come up on them.

There are ADB-assisted PMGSY roads also. Our specifications for these roads have to improve if we want that communication to rural India remains
long term and that our investment which we are making now is not to be repeated again and again. We should make roads that last in this nation.



Somehow my feeling is that, I am sure that the hon. Minister would have noticed in his constituency also, what we are doing now is mostly a patch
work which is a low quality work. That kind of a work will make the country bleed and will not give us the desired effects which our able leader, Shri
Atal Bihari Vajpayee had thought of.

I will not take too much time. I hope that special attention will be given to States like Odisha. Our Chief Minister, Shri Naveen Patnaik has written to
you asking for Rs. 1800 crore more than what is due to us because we are implementing your work very efficiently. That part should be taken care
of.

Sir, States like Bihar, Bengal, Odisha, Andhra Pradesh, Jharkhand, Chhattisgarh and of course, Tamil Nadu, require special attention.

I would request the Government, through you and the hon. Minister, that special care should be taken so that funds are released immediately
as the hon. Chief Ministers have requested.

Arrangements should also be made for land acquisition and for strengthening the roads so that we make better quality roads and we should
facilitate the construction of roads by involving the representatives of people.
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HON. CHAIRPERSON : Requests to participate in the Half-an-Hour Discussion must come before 10 a.m. But a few requests came after 10 a.m. All
those notices are time barred. But as a special case I am permitting three more Members.

Shri Jagdambika Pal.
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HON. CHAIRPERSON : Next Shri Bhairon Prasad Mishra.
...(Interruptions)
HON. CHAIRPERSON : Nothing will go on record except Shri Bharion Prasad Mishra.

(Interruptions) €,
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HON. CHAIRPERSON: Hon. Members, rules do not permit to allow more than five Members.
...(Interruptions)
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HON. CHAIRPERSON: After the reply, we will see. Let the hon. Minister answer now.
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demanding Rs.1800 crore more. Shri Satpathy, these were the last words which you used.

18.00 hrs

But the fact of the matter is, Odisha is a State, where if you put all the programme funds together of this financial year, 12 per cent of the
programme funding goes to Odisha alone. That means, you are having one-seventh of the share of the entire country has gone to your Exchequer.
Qdisha's total allocation in this financial year is Rs.1,778 crore..

HON. CHAIRPERSON: Hon. Minister, a minute.

Hon. Members, it is 6 p.m. We still have to complete Half-an-Hour discussion, also as the Private Members' Business was taken up late, we have one
hour and 15 minutes left for Private Members' Business. Shall we extend the time of the House till the Half-an-Hour discussion is over?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): This is a very important subject. We should complete the discussion which the hon.
Minister is answering.

As far as Private Members' Bill is concerned, we would request the House to take it up in the next Session because it is on skill development and it is
a very important Ministry. So, we can take it to the next Session.

HON. CHAIRPERSON: If the House agrees, we would take it up.
SEVERAL HON. MEMBERS: Yes.

SHRI CHAUDHARY BIRENDER SINGH: Out of Rs.1,178 crore which I have told you, which is 12 per cent of the programme fund under the PMGSY,
we have already released a sum of Rs.1,051 crore to Odisha till date. State has reported an expenditure of Rs.787.29 crore up to October, 2014. Still
you are having a balance of Rs.100 crore, and the rest of the balance — Rs.126.50 crore - is with us, which together comes to Rs.226 crore. This
amount would be released to the State after the submission of the Utilization Certificate based on audit report. That audit report is of 2013-14.

The other issue pointed out is acquisition of land for roads. As far as land acquisition is concerned, this is totally the domain of the State
Government. Neither we provide the funds for acquisition of land nor this is under the PMGSY. Wherever land is to be acquired, either as you have
put it rightly, if it can be with any negotiations with the villagers, but that too, if they want some compensation, that has to be made by the State
Government. ...( Interruptions)

Of course, there are certain factors which hamper the progress of the road construction. One major factor has been forest clearance. That is
applicable to the case of Uttarakhand and Qdisha. Some of the States like Jharkhand which has 40 per cent or more of forest area. As far as
Uttarakhand is concerned, 66 per cent of the area is under forest. There, speed or pace is very slow. That is why, they are not even demanding



funds because forest clearance is the major problem.

You were talking of load on traffic. Roads which are connected with the main road, as a layman, I am of this opinion that if you go by the standards
fixed by our Ministry with the help of other organizations, the specifications of PMGSY second phase is not less than the specification of any Highway.
But in my opinion, if a road is going to a village, which is having a population of 400 or 500 or 1,000, there the possibility of traffic, at least for some
years to come, may not be heavy on that road.

I want that more kilometres should be covered with fewer specifications because fewer specifications can provide durability also. This is what, I
think, should be done in Phase II. Odisha may not be in Phase II at present, but wherever we have taken up Phase II, if you see the condition of the
road, there is a provision that for the next five years, after the completion of the road, the same contractor would ensure the repairs of the road and
if technically something has gone wrong with the construction of that very road, then the entire expenditure or the funds would be borne by the very
contractor, not by the State Government.

As far as the issue raised by Shri Prahlad Singh Patel is concerned, we have already provided that in 267 Left Wing Extremism affected blocks,
habitations with a population of 100 or above is sufficient to take up this work and there multi connectivity is also permitted. In other areas, multi
connectivity is not permitted. But still, I think that in some of the roads if multi connectivity is provided, then the distance covered by the villagers is
shortened which can give more access to the hubs, where commercial activities take place and where market is there. So, at present, I cannot give
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HON. CHAIRPERSON : The House stands adjourned to meet on Monday, the 22nd December, 2014 at 11 a.m.

18.15 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Monday, December 22, 2014/Pausha 1, 1936 (Saka).
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